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ORDER DATED 12-1 2-2OT. 

Heard Mr.S.P.MOhaflty,learfled counselfor 

the Appllcant.It appears from the records that 

vicie AnnexUr-8 dated 1211_2002,the Applicant 

has preferred an appeal against the order of 

UflSi ment before his Appellate Authority in 

the matter.In view of the aove,we direct the 

Appellate Authority to dispOse of the said 

appeal preferred by the applicant within a 

period of thirty days from the date of re%it-t 
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Of a copy of this order.Till disposal of the 

saia ppeal of the Applicant, under Annexure..8, 

no punitive recovery shall be made from the 

Applicant if the same has not already taken  

place. 

It is,ho'ever, made clear that after 

dis-OSal of the appeal if the applicant's 
--i k 

?rievance would still subsist he=4s at 

lioerty to approch this Triounal. 

with the aOve directions,this Original 

Application is disposed of.No costs 

Send copies of this order aiigwith 

Original Application to the Respofldts and 

free copies of this Order oe given to the 

learned counsel for the applicant and Mr.A.K. 

3Ose,learned Senior Standing counsel for the 

Union of India, on whom a copy of this Original 

Application has been Served0 
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